CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH, CUTTACK

0. A. NQ. 260/00399 OF 2014
Cuttack the 22" day of May, 2014

CORAM
HON’BLE MR. R.C. MISEA, MEMBER (ADMN.)

Arabinda Jena,

aged about 52 years,

Son of Late Judhistir Jena,

At present working as Manager C r.H(Ca anieen).
at Central Rice Research Instifute, -
Cuttack-753006 (Cdisha)

e
%
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(Advocates: M/s- A. Mishra, S. Soren, J. Sengupta) .

VERSUS

Union of Ind*a Represented through

o

G2

. Secretary,
Ministry of A gncultare
Krishi Bhawan, Dr. R.P. Marg,
New Delhi-110001.

. Secretary,

Indian Counci] of Agricultural Research,
Krishi Bhawar, Dr. R.P. Marg, |

New Dethi-1160C1.

. Director,
Centrai Rice Research Institate,
Bidyudharpur, Cuttack-6.

(Advocate: M/s. S B Ien:zs

URDER (Oral)

MR. R.C. MISRA, MEMBER { uph )

Heard Mr. J. Sengupta, L.d. Counss! appearing fou

b, 8. B. Jena, Ld. Addl C(_mfx appencing for the Respondents

materials placed on record.

Applicant

.. Respond

the anplicant and

ara e

<
158 L’

the



0. A. NO. 260/00399 OF 2614
A. Jena -v- UO}

2, Applicant in the present Original Application has made a prayer for
granting of MACP as a&missiblé to him w.e.f. 01.09.2008 and further w.e.f.
26.09.2013. He has mentioned that inspite of several representations being made
to the Resiondents his case is not being considered. It has been brought to my
no'ticer representationgi?ngage/ by the applicant on 29.04.2011, 25.05.11, 05.08.11,
08.12.11, 23.11.12, 31.01.13, 27.05.13, 29.07.13, 10.10.13 and the last one on
31.12.2013 to the Director, Central Rlce Reseéfch Institute, Bidyadharpur,
Cuttack-6, who. is Respondent No.3 in this case, which afe still pending. In the
above background, Ld. Counsel fé)t’i the applicallt submitted that, a direction may be
issued to Respondent No.3 to con’sidér and ciispose of the pending rep.re.sen‘tations
through a speaking order within a stipu}ated peﬁ.od.' with intimation to the
applicant.
3. On the other hand; M. S‘. B. Jena, Ld. Addl. CGSC appearing for
Respondents has no immediate in‘sm.il(:ﬁon if aﬁy sﬁch re@résenfati&ﬁs have been
preferred by the applicant ad'dr‘esse‘l{“iv 10 Respéndent No.3 and if so, the status

Y

thereof.

4. Considering the fact that the applicant has made repeated
representations for grant‘cf MACP, it _wi!}» be appropriate to dispose of this O.A. at
the stage of admission itself with direction to sRespondent No.3 to consider the
representations of the applicant as forwarded to him vide letter dated 29.04.2011,

25.05.11, 05.08.11, 08.12.11, 23.11.1

[

31.01.13, 27.05.13, 29.07.13, 10.10.13
and the last one on 31.12.2013 as per the extant Rules after examining the service
records of the applicant, if the same are still pending, and dispose of the same by

way of a well reasoned order and communicate the result thereaf to the applicant
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within a period of 60 days from the daie u*’ receipt of cépy of this order. Ordered
accordingly.
5. If after such consideration the applicant is found to be eligible/

eniitled to the benefits as claimed by him, .ther;. eXpedi%:ious steps be taken within a
further period of two months thereafter to disBurse the same to the applicant.
However, it is made clear that if in the meantime said representations have élready
been disposed vof ther the résuﬁ the;fééf bs: coniﬁﬁmiéated té thé applicant within
two weeks from the date of receipt of copy of this order. No costs.

6. With the abbve o’bs}esvaﬂtzh and directibﬁ, this O.A. is disposed of
at the admission st'age itself. |

7. As agreed to bv the Lil. Coﬁ.mséi for Both the sides, sehd copy of
this order along with papér bodk by vspeéd post to 'Rl\esptm_dsnt No.3 at the cost of
the applic;ah‘t for cbﬁqﬁﬁmice ST %Pngupm fdCougiel undertakes to
depdéit the _postzﬂ requi‘f;i"i;r:s; }_i.;'yi 240>Zd‘i;md ;frejé’m:)pies of this order be made

over to the Ld. Counsel for the parties.

~ (RC.MISRA)
ADMN. MEMBER
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